Title: Need to amend the Constitution to introduce a more democratic and federal way of administration and strengthening the local
bodies in the united territories of Andaman and Nicobar Islands, Lakshadweep and Dadra and Nagar Haveli.

13.02 hrs.

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, the Indian Constitution provides opportunity for all the States as well as the Union
territories to practise democracy in a great way. But it is a fact that in many of the Union Territories, democratic process is not taking
place. In some of the Union Territories, like Andaman and Nicobar, Lakshadweep, and Dadra and Nagar Haveli, which is represented
by Shri Mohan Delkar, though democratic process was envisaged, it is not taking place. It is high time that we should have a
decentralised way of administration, as far as power is concerned, as far as economy is concerned and as far as political process is
concerned. | would suggest that the Prime Minister may call a meeting of all concerned, especially those who are denied the
grassroots democracy. The Minister of State for Home is present here. We took up the matter with him also. This is the position faced
by almost all the Union Territories. ...(Inferruptions)

MR. DEPUTY-SPEAKER: Shri Mohan Delkar, why are you interrupting him?
...(Interruptions)
SHRIMOHAN S. DELKAR (DADRA AND NAGAR HAVELLI): I have given a notice on this issue. ...(Interruptions)

MR. DEPUTY-SPEAKER: I will call you.

...(Interruptions)

SHRIP.C. THOMAS : Sir, my humble submission is that the Government should take serious note of this matter and call a conference
of all those who are concerned in the Union Territories and others also, so that this matter could be discussed. If there is any need for
bringing an amendment in the Constitution, then that may also be brought about. | would like to submit that there should be a federal
way of administration. The nation will be satisfied, only when the States and the Union Territories are satisfied. Therefore, we should
have a complete change in the Constitution. ...(Inferruptions)

MR. DEPUTY-SPEAKER: Shri P.C. Thomas, this is "Zero Hour'. You have to just mention the matter. You are not supposed to make a
speech here.
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MR. DEPUTY-SPEAKER: It is the same matter. If you shout like this, | will not give you a chance. There is a limit.
All these hon. Members have given notices.

...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except Shri Mohan's version.
(Interruptions)™

MR. DEPUTY-SPEAKER: Your matter is a State subject. | will not allow you.
(Interruptions)™*
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MR. DEPUTY-SPEAKER: The hon. Speaker did not allow the hon. Member from this side because he has already
participated in the same matter. Should any Member react like this?



...(Interruptions)
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...(Interruptions)
MR. DEPUTY-SPEAKER: He has already given notice on the same matter.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Mohan, please resume your seat. You are now spoiling your case.
...(Interruptions)
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MR. DEPUTY-SPEAKER: He has already given notice on the same matter.
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MR. DEPUTY-SPEAKER: | cannot discriminate one Member against another.
...(Interruptions)
MR. DEPUTY-SPEAKER: He has already been denied, how can | allow him?
...(Interruptions)

MR. DEPUTY-SPEAKER: It is most unfortunate. Everyday you take the floor in the process all other Members
suffer.

...(Interruptions)

MR. DEPUTY-SPEAKER: This is most unfortunate. Why are you interrupting?
...(Interruptions)
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...(Interruptions)
SHRI KIRTI JHA AZAD (DARBHANGA): Sir, he gets up and speaks whenever he likes. ...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Azad, do not say that.
...(Interruptions)
MR. DEPUTY-SPEAKER: He has given a notice. His name is there.
...(Interruptions)
MR. DEPUTY-SPEAKER: | will call you, Shri Bishnoi.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, first of all, | would like to make it clear that | never get up without notice.
...(Interruptions)
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MR. DEPUTY-SPEAKER: | never give a chance to anyone who has not given the notice. Please do not challenge
that.

...(Interruptions)
MR. DEPUTY-SPEAKER: I will call you.

...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : | gave the notice. ...(Interruptions)
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MR. DEPUTY-SPEAKER: Shri Pramod Mahajan, please control them.

...(Interruptions)

MR. DEPUTY-SPEAKER: How can | control this House?

...(Interruptions)



